CENTRAI. ADMINISTRATIVE TRIBUNAT., JABALPUR BENCH, JABAIPUR

*a»

orlglnal Appllcat’on No. 486/2004

Jabalpur, this the 25th day of June, 2004

Hon'ble Shri M.p. Singh, Vice Chairman |
Honh'ble shri Madan Mohan, Mermber (J°% (

Sunderlal sharma. aged 57 years,

son of late Shri R.Pp .Sharma.

occupatl n service, U.D.C.

Ooffice of Asstt. Labour CommJSSloner, 4
Bhopal (MP}Y. 4 .. «Applicant

(By Advocate: Shri a.K.Tiwari)
~-versuse
1.  Union of India through
Secretarvy,

Ministrv of Labours
Govt. of India,

New De1hio _
2. The Chief Labour Commissioner(Central?
: New Delhi.
3. Regional Labour Commissioner (Central?

10, Civic centre, Marhatal,Jabalpure.

4, asstt. Labour Commissioner (Central), v
- Ministry of Labour, Bhopal (MP). .« sRespondents

ORDFR (ORAL)

By M.P. Singh, vice chairman -

By filing this o;a. the applicant has challenged his
transfer order dated 3.6.2004 (2/5) whereg} he has been
transferred from Bhopal to Jagdalpur. At the same time,the
appliaant has subhitted a notice,dated 10.6.2004, 0of 3 months for
voluntary retirement so that he may retire w.e.f. 11.09.2004.
Since the applicant has already sought woluntary retirement
from Government service, he will stand fetired wee.f. 11.9.04
if the aforesaid notice of the applicant is accepted by the

competent authority. '
2. In view of this, the 0.A. is not maintainable and is -
accordingly digmissed at the admission stage itself.

(Madén Mohan) | (M.P. 1953(

Member (J) vice ~hairman

/sa/





